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THE MINISTER OF STATE IN THE 
MINJSTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): (a) Recently the foL 
lowing steps have been taken to im-

_p rove the traffic conditions in Delhi:-

(i) Unauthorised encroachments 
have beea removed at several Dla .. 
ces. 

(ii) vehicles found improperly 
parked on roads are lifted by the 

-help of cranes. 

(ii) Announcement is made dally 
<>n the public address sY.stem urging 
people to obey the traffic rules. 

(iv) More traffic staff has been 
-detailed in the congested areas to 
ngulate the traffic. 

(b) and (c) The following special 
measures are proposed to be taken at 

· the time of Asian Games:-

( i) Movement of heavy and me-
dium goods vehicles will be restric-
ted from 8 A.M. to 8 P.M. on certain 
roads. 

(ii) No roadside parki~1g of v2hi-
cles on main roads leading to -he 
dium goods viehicles will be restric-
tt€d. 

(iii) Intensive patrolling will be 
done b y Mobile traffic police. 

(iv) Road signs and road :nark-
!ngs will be provided. 

(v) All n:.ajor intersections and 
other important points will be man-
n ed by the traffic police. 

4 0entra1Jy Sponsored Schemes in Tri-
bal Areas of Oris~a 

593. SHRI HARIHAR SOREN. Will 
the Mini£ter of HOME AFFAIRS be 
pleased to state: 

(a) the names o! the centrally spon_ 
ored scheme under implemeilltatidi. 

in the tribal areas of Orissa· 
' 

(b) whether any such echerne is 
proposed to be introduced or i! under 
implementation in Keonjhar district 
of Orissa for the welfare of Bhuiyan 
tribes living in the hilly areas of that 
district; and 

(c) if so the details about the pro-
' gramme proposed to be undertaken 

under that scheme in Keonjhar dis-
trict of Orissa in 1982-83? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI NIHAR RANJAN LASKAR): 
(a) to (c). Centrally sponsored sche-
mes under implementation in Oriss3. 
for the welfare of backward classes 
are-(1) Research and Training ( 2) 
Book Bainks for Scheduled Castes and 
Scheduled Tribes students studyi ng 
in medical and engineering college3, 
( 3) enforcement of the provisions of 
PCR Act (4) special coaching for 
corr..petitive examinations, (5) can-
struction of hostels for Scheduled Cas-
tes and Scheduled Tribes. girls (6) 

' share capital for Scheduled Caste Fin-
al=lce Cooperative Corporation, and (7) 
Pre-matric scholarships for students 
whose parents are occupied in unclean 
occupatio:.:Ls. Pod-matric scholarships 
for Scheduled Castes and Scheduled 
Tribes students is a Central Scheme. 

The above schemes cover the whole 
of the State including the tribal areas. 
No Centrnlly Sponsored Schemes are 
undertaken exclusively for Keonjhar 
district. 

Revision of Minimum Wage 

594. SHRI HARIHAR SOREN: Will 
the Minister of LABOUR be pleased 
to ~tate: 

(a) whether his Mi:nistry has sug-
gested various State Governments to 
revise the minimum wage.~; 

(b) if ~o, when wae the suggestion 
made and the name~ of the State Gov-
ernment~ who have revisea the wages 
iQ far; -
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(c) whether it is a fact that :5ome 
of the State Governments have not 
revised the minimum wages; 

( d) if so, the names of those States 
and the reasons of making delay in 
revision of wages; and 

(e ) the efforts propo.::·ed to be m ade 
by his Ministr y to see that the mini-
mum wages are revised by those State 
Governments·? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR ( SHRI 
DHARMAVIR): (a) to (e). A state-
ment givtng the information is atta-
ched. 

statement 

The Minimum Wages Act empowers 
the appropriate Government to fix 
minim um rates of wages payable to 
em ployees employed in employments 
specified in the Scheduled thereto. 
Each State Government has included 
several employments in the Schedule, 
the total numbe r of which exceed~ :!17. 
The periodicity and dates of revision 
of minimum wages vary depending 
upon when the employments were in-
cluded in the Schedule when the 
wage were first fixed and' last revis:ed 
a•;-i d the procedure adopted for revi-
sion of minim um wages---whether b y 
Committee method or by notification 
method. The Labour Ministers' Con-
ference held in Julv 1980 recorr..men-
ded t hat the mini~~m wages: should 

_]Je revised once at least every two 
years or on the rise of 50 points in 
the consumer price index. This was 
communicated to the State Govern-
ment.9 for necessary follow-up action 
and they are being reminded from 
time to time to implement the 
above decision . In April 1981 the 
State Chief Minister them~elves were 
addressed in the matter. Again in 
December 1981 the State Labour Minis-
ters were requested to secure revision 
and better enforcement of the w ages. 
As a result of these rr..easures1 mini-, 
mum wages in respect of several em-
ployments have been or are being re-
vised. According to the information 
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-
supplied by the State Governments/ 
Administrations, the position regard-
ing the revision of minim um wages 
for various employments is as fol-
lows:-

Andhra Pradesh.-Minimum Wages 
were fixed in 1 employment in Jan-
uary, 1982. During 1980-81 Minimum 
Wages were revised in 10 scheduled 
err.ployments and propo~als for revi-
sion v:e_ ·: n o'.ified in 6 em ployments. 

Assam.-~. _ i ·~ im ur:: Wagb are being 
regularly revised and not ifications for 
reviE.fon, wherever due, are being a t-
tended to. Minimum Wages in agricuL 
ture were revised on the 28th Decem-
ber, 1981. 

Bihar.-Siince August 1980, :nlni-
' mum wages were fixed in 2 employ-

ments and revised in 7 employments. 
Proposal~ for fixation were notified in 
respect of one employment and for 
revision 1J1 4 employrr..ents. 

Gujarat.- Of the 44 schedt:rled ·~m­

ployments covered un der the Act, the 
State Government have fixed/revised 
minimum w ages in 29 employment-. 
In 10 employments wages not fixea as 
:.aumber of workers is less than 1000. 
In reE•pect of 15 employments Com-
mittees have been appointed for fixa-
tion /revision of minimum wages. 

Haryana.-The m m1mum wages 
w ere last revised on the 2nd Ja-nuary, 
1980 in r espect of 23 scheduled em-
ploymenL . Proposals for revision of 
minimum wages in 36 scheduled em-
ployments were iiotified on the 10th 
November 1981 ' . 

Himachal Pradesh.-Minimum rate'S 
· of wages were revised i.'1 5 sicheduled 
employments. 

Jarr..mu & Kashmir.- Fixation of 
minimum wages in r espect of schedu-
lea employments is> under active con-
sideration of the State Government. 

Kar . .aataka.-45 employments have 
been added to the schedule to the 
Minimum Wages Act, Wages have 

' 
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been fixed in ~8 employments. The 
State Govt. was considering proposals 
to fix minimum wages in 10 employ-
ments. There wa- a proposal to revis2 
minimum wages in espect of 27 em-
ployments. The wage£• of bidi worker s 
were revised with effect from the 1st 
J a,.1 uary, 1982. 

Kerala.-A minimum wage Com-
mittee has been constituted to revi:--
the existing wages in agricu lture a~ 
well as in some other employmen ts in 
which the revisions are due. 

Madhya Pradesh.-In 7 £cheduled 
employments wages have been fixed 

' for the fint time, in 3 !notifications 
lBve been issued , in 2 Committees 
have been appointed. Be-ides in 15 , 
employments wages were revised from 
the Ist July 1981 and in 5 wages were 
in the process of revision by the noti -
fication method. Mi...1imum Vlagc~ in 
the employments ifl bidi ana agricul-
ture were revised in January, 198~ -

Maharashtra.-53 employment ~ are 
covered under the Minimum Wages 
Act. Out of 11 employments- where 
wages haa not been fixed yet, in 4 
the matter was lLlder co;i~·ideratio!1 by 
Committees, in 3 there were less than 
1000 employees, and in 4 employments 
the matter was u ;1der consideration. 

Manipur.-Revi ~'ion of minimum 
wages in organised a.id u:iorgan}sed 
sectors have been taken up i th e 
State. 

Orissa.-Minimum wages were r evi-
<'ed in 4 emplo ·ments after Augu t 
1980 and a Committee was consti uted 
to advise the Govt. on the revision of 
minimum wages for the employrne:i t 
in tobacco industry including bidi. 

Punjab.-Minimum rate of wag€s 
i.1. agriculture and ce'dain other ~che­

dulea employments were revised with 
effect from the 31st January, 1982. 
Minimum wages have been revised in 
almost all scheduled employments. 

Rajasit.han.-State Government is fix-
ing a general minimum wage of Rs. 
8.50 for all scheduled employments. 

Minimum wages in 30 employments 
in clud.iong agriculture were last fixed/ 
re ised on the 1st July, 1980 and noti-
fications• for their revision were issued 
0'.1 1st July, 1981. 

Uttar Pradesh.-In 6 employments 
n:i_ imum wages were fixed f<>r the 
first time in 1980-81. Minimum wages 
were revised in o.1e employment in 
1980, and in 22 employments in 1981. 
Revidon proceedings in the case of 12 
employments are in different stag2s of 
processing. 

·west Bengal.-As b all the ! 11 1!-
mum wages no tificJ tiom', provis irn is 
mad2 to raise the dearnes allowance 
half-ye2rly /yearly to neutra 1is_ the 
increase in prices revision of mini-

' mum wage£' after every t wo yeal' ~ is 
neither necessary :ior practically fea-
sible. 

Andaman and Ni cobar L lanas.-1vn-
nimun:. w age:; in respect of :ill the em-
ployment were revi£te d on the l~t 
October, 1980. 

Tamil Nadu.-Minimum wages were 
fixed in 4 employments anct revised in 
3 schedu1ed em9loyments during 1980-
81. Committee's were constituted for 
the fixation ;revicion of mm1mum 
wages in 9 scheduled employments in 
1981. 

Nagala.::-id.-State Government have 
recently fixed/revised minirr.um wages 
for tmskilled labourer s includ ing agri_ 
cultura 1 labourers. 

Arunachal Pradesh.-The rates of 
min imum wages were revised recen-
t ly for all worker£• in the w10rganised 
sector. 

I 
Chandigarh.- Drait proposals fo r re-

vising the mL1imum wages for all the 
'scheduled employments including em-
ployments in agricu lture were notified 
in September 1981. 

' 
Dadra and Nagar Haveli.-Nece~­

sary action to revise minimum wages 
is being taken. 
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.. 
Delhi.-Proposals were notified on 

he 17th September, 1981 to r evise the 
In.inimurr.. rates of wage,s• in 26 schedu-
led employments. 

Goa Dam an & Diu.-Draft propo-
' ;aals to revise minimum wages in agri-

culture w ere notified on th..: 26th 
..February 1981. 

Pondichery .- Draft proposals were 
notified on the 12th January, 1982 for 
revision of mk1imum w age5 in the em-

'.J)loyment in agriculture in respect of 
Ka:r aikal r egion. 

Scientific Study of Medicinal Plants 

596. SHRI GHULAM RASOOL KO-
~AK: Will the PRIME MINISTER 

be pleased to state: 

( a ) w hether any study or survey is 
u nder consideration of a ~ientlfi.c 

s tudy of medic i.'1al plants in varjous 
-areas of the country; 

(b) whether it is a fact that several 
medicinal plants had become extinct 
and other~, faced extinction in near 
-Juture; and 

(c) if so, the steps proposed to be 
taken to check the same? 

THE MINISTER OF STATE. IN THE 
DEPARTMENTS. OF SCIENCE AND 
-TECHNOLOGY, ELECTRONICS AND 
ENVIRONMENT AND OCEAN DEVE-
LOPMENT (SHRI C.P.N. SINGH): 
(a) Yes, Sir . The Botanical Survey of 
Inttia has conducted surveySi in many 
parts of the country on rr.edicinal 
:plants. 

I 
(b) Accor ding to the studies made 

by the Botanical Survey of India, no 
medicinal pJants have ~o far been re-
-ported as extinct. However, some spe-

1 
cies like Aconitum species Coptis teeta, 
Dim:icorea species. Rauvolfia species 
.Podophy llum hexandrum etc. have 

L 1c · wn to become threatened due to 
large scale extraction for export/do-

" mestic medicinal purposes. 

(c) Botanical Survey of India is 
making a statu.s .survey of such 
threatened plants and trying to grow 
samples of many rare species in iti 
botanic gardens for their survival. 

Availability of Raw Material for 
Paper Industr 

597. SHRI GHULAM RASOOL KO-
CHACK: Will the Minister of INDUS-
TRY be pleased to state: 

(a) whether the availability of raw 
material is retardin g the production 
for the paper industry; and 

(b) what steps Government propose 
to ta~ f<n en~ring sustained availa-
bility of raw material to the industry? 

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES ( SHRI 
NARAYAN DATT TIWARI): (a) and 
( b). Although overall production of 

paper and paper board is registering a 
s teady growth in certain regions capa-
city utilizatior{ has been adversely af-
fect ed due to the fact that availability 
of primary forest based raw materials 
is limited. Steps are being taken to 
pron!ote industry oriented plantations 
of fast g:rJwing pulpwooa species and 
to encourage utilization of secondary 
raw material s such as agricultural re-
sidues, bagasse, wasie paper etc. 
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